
 
 

CONT.CAS (C) No. 3/2015 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Heard Mr. R. Debnath, learned counsel appearing for the 

petitioner and also perused the judgment and order of this Court dated 

14.02.2014 passed in WP(C) No. 247/2009 and WP(C) No. 137/2010. 

  Issue notice returnable with 4 (four) weeks. 

  Petitioner is to take steps for service of notice to the 

respondents by registered post with AD within 5 (five) days. 

  List this case on 23.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

MC(FA) No. 4/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Mr. A.H. Hazarika, learned counsel entered appearance 

on behalf of the sole respondent and prays for 4 (four) weeks’ time for 

filing affidavit-in-opposition. 

  Prayer is granted. 

  List this case on 23.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

MC[WP(C)] No. 21/2015 
In WP(C) No. 20/2015 

 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 

23.02.2015 
 
  Heard, Mr. S.Thapa, learned counsel appearing for the 

petitioner and also Mr. S.Sen Gupta, learned GA appearing for the 

respondents. 

  It is the submissions of the learned counsel appearing for 

the parties that the petitioner had been allotted a Government Quarter. 

While the petitioner was in service, he had been occupying the said 

Government Quarter. By the impugned office order dated 15.01.2015, 

the petitioner has been directed to vacate the Government Quarter. The 

present writ petition had been filed for assailing the impugned order for 

removing the petitioner from service. In such circumstances, as an ad-

interim order it is provided that the impugned office order dated 

15.01.2015, shall remain suspended until further orders. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

MC[WP(C)] No. 217/2014 
WP(C) No. 280/2014 

 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 

23.02.2015 
 
  In view of the order passed today in WP(C) No. 280/2014, 

this Misc. Case stands disposed of. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 19/2015 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Heard Mr. S.Chakrawarty, learned counsel appearing for 

the petitioner and also Mr. S.Sen, learned counsel appearing for the 

respondents. 

  Issue Rule returnable within 4 (four) weeks. 

  No formal notice needs be issued as the respondents 

have entered appearance through their learned counsel. 

  Respondents are also directed to produce the 

proceedings of the inquiry report of the Board of Inquiry on the next 

date. 

  List this case on 23.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 20/2015 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Heard, Mr. S.Thapa, learned counsel appearing for the 

petitioner and also Mr. S.Sen Gupta, learned GA appearing for the 

respondents. 

  Issue notice returnable with 4 (four) weeks. 

  No formal notice needs be issued as the respondents 

have entered appearance through their learned counsel. 

  List this case on 23.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 26/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  As prayed for by the learned counsel for the parties, list 

this case on 12.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 31/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  As prayed for by the learned counsel for the petitioner, list 

this case on 03.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 61/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  As prayed for by the learned counsel for the petitioner, list 

this case on 02.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 230/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Issue Rule. 

  Exchange of pleadings is complete. 

  List this case for final hearing on 02.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 280/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Mr. A.S.Siddiqui, learned counsel appearing for the 

petitioner prays for allowing him to withdraw this writ petition with liberty 

to file a new writ petition. 

  Mr. N.D.Chullai, learned senior GA assisted by Mr. 

B.Khyriem, learned GA appearing for the respondents have no 

objection.  

Accordingly, this petition is disposed of on withdrawal.  

  The petitioner is at liberty to file a new writ petition, if so 

desired. 

  Interim order dated 21.08.2014 shall also stand vacated. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 326/2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Mr. L. Darlong, learned counsel submits at the Bar that 

Mr. R. Jha, learned counsel for the petitioner is now in disposed and 

accordingly prays for adjournment of this case. 

  Prayer is granted. 

  List this case on 09.03.2015. 

 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 386/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Respondents had filed the affidavit-in-opposition. 

  Learned counsel for the petitioner prays for 2 (two) weeks’ 

time for filing rejoinder affidavit. 

  Prayer is granted. 

  List this case on 09.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 402/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  As prayed for by the learned GA appearing for the 

respondents, 3 (three) weeks’ time is granted for filing the affidavit-in-

opposition. 

  List this case on 16.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 405/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

23.02.2015 
 
  Under Rule 4 of the Rules of High Court of Meghalaya, 

2013 Standing Order No. 1/2014 dated 03.02.2014, all tax matters are 

to be listed before the Division Bench and accordingly, this writ petition 

relates with the tax matter is to be listed before the Division Bench. 

  List this case before the Division Bench. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 406/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Under Rule 4 of the Rules of High Court of Meghalaya, 

2013 Standing Order No. 1/2014 dated 03.02.2014, all tax matters are 

to be listed before the Division Bench and accordingly, this writ petition 

relates with the tax matter is to be listed before the Division Bench. 

  List this case before the Division Bench. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 411/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 

23.02.2015 
 
  Mr. K.P. Bhattacharjee, learned GA appearing for the 

respondents, prays for 3 (three) weeks’ time for filing affidavit-in-

opposition. 

  Prayer is granted. 

  List this case on 16.03.2015. 

   

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


